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REPORTS OF THE ADMINISTRATIVE RE-
ronvis CoMMISSION

*288. SHRI HEM RAJ: Will' the
Minister of HOME AFFAIRS be pleas-
ed to state -

‘(a) the number of Studv Teams and
Study Groups of the Administrative
Reforms Commission which have sub-
mitted their reports;

(b) which of the reports have been
studied by Government;

(c) what are their main features;
and

(d) whether a copy of each report
of the Study Team/Study Group will
be 1aid on the Table of the House ?
~THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) to (d). Seventeen study teams and
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eight working groups have submitted
their final reports to the Administra-
tive Reforms Commission, These re-
ports are intended to assist the Com-
mission in arriving at its own conclu-
sions. Consequently the question of
Government studying them does not
arise, except when this is necessary to
process any of the Commission's re-
ports. Copies of the final reports of
the study teams/working groups have
been placed in the Parliament Library.
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Ust oF DrrLoMATIC LOUNGE BY MEM-
BERS OF PARLIAMENT AT PArLAM

*290. SHRI K. L. LAKKAPPA : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether it is a fact that Mem-
bers of Parliament are not permitted
to use the Diplomatic Lounge at
Palam; and

(b) if so, the reasons therefor ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) and (b). The Ceremon-
ial Lounge at Palam airport is intend-
ed for usc on formal and ceremonial
occasions by the President, Vice-Presi-
dent, Prime Minister and other high
dignitaries including foreigners to
whom such privilege may be extended.
Another reserved lounge for VIPs
exists at Palam airmport (at present
at a temporary location due to renova-
tion of the original), which is open to
VIPs and foreign dignitaries. This
lounge is also made available to Mem-
bers of Parliament.

SAFEGUARDS FOR ORIYA SPEAKING PEOPLE

*291. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether any steps have been
taken by Government to safeguard the
interests of the Oriya speaking people
in the District of Singhbhum in Sarai-
kella and Kharsuan in Bihar;

(b) if so, the details thcreof;

(c) whether opportunities have been
provided to the Oriyas there to con-
serve their language and to establish
their educational institutions within
the meaning of Article 20 and 30 of the
Constitution : and





